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RA 308/97 in O 306/97

Shri Prem Prakash vs. Union of India & Ors.
ORBER

This 1% a Review Aoplileation acainst the Judcement

dr.14.8.1992. In OA 306/97, the applicant has praved -the

: Following reliefs -

- Lata) The respondents be ordered to pay to applicant whole
DORG with 18% interest without any deduction.

{h) wrongful and illegal proceedings under Section 190 of
the Railway Act be staved.

() Orders issued vide notice dt. 7.10.1991 be cancelled
and. ‘

3] spacial cost of the application with crxmensmlon for
 harassment and mental acony cansed to the appl cant
may be awarded.

By the  udogement. dt.14.8.1992, this Qriginal

Application was disposed of with the following directions:~

(&) The respondents are directed to pay the DURG amount, if
not. already paid less the amount of rent. due agsinst
the applicant for unavthorised occupation till the date
of vacation, i.e., February, 1992

{h) The respondents shall also pay interest to the
applicant @12% p.a. on the DORG amount cxxmmim S1¥%

months after the retirement of the applicant., i.e.., 1
ist July, 1990 till the date of pavment.
L s
(c) The respondents are Free to claim market rate of rent

from the applicant. for vse and occupation of the
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{d) b
directions within a period of three months from the
date of communication of this -fodesment. e
{w) In the ¢lrcumstances, the parties shall bear their
o COSLE . j .
The . grounds taken in the Review Application are only
argunentative apd  the points sitated have al ready  been 5
covered  in  the judgement. The applicant cannot  reaped the

Ag

PIOvLSIONS

{1)

(i)

(1ii)

premises al lotted t

phauthorised w.a.f. e »
take action under the public Premises (Eviction of

Unauthori sed Qexcupants ) Act,
Cthe Extant Rules. i

Thie regrxﬁwdants are directed to g‘xmply with the above

matter acain.

provided by
Tribunal possessaes the

a Civil Court while trying a civil

procedure, a decision/ Judaement /order Can e roviewes :

v

o him when Pis POSSESSiON bemme
20.11.1990 and the respondents

1971 or as advised undnar

coction 22(3)(f) of the Act, the
same powers of review as are vested in
siit. AG  per  the

of Order XLVIL, gule 1 of the Code of Civil

A

if it suffers from an ermor apparent. on the face

af the record: or

\

s liable 'T...i') (553 nzsvi.@qsac? o account. of discovery
of any new material or evidence which was not
within the knowledoe of the party or conlag nqt b
produced by him at the ime the udosment Was

made, despite due diligence; or

far any other sufficilent reason construed Lo mean

Bana logous reason’ .
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Mo ground is made out for review of the Judgement.  and :

Cthe same 1S A1 omi saed .




